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<?_P.en Court 

CENTRAL ADMINISTRATIVE TRIBONAL , ALLAHABAD BENCB 
ALLAHABAD 

P R r <=E:N'!' 
BON' BLE MR. JUSTICE A.lt. YOG, M!MBER-J 
HON' BLE MRS. ~JULIKA GAU'l'AM, MEMBER-A 

Allahabad rhis ~he 18~ day of Sep·ember, 2008 

ORIGINAL APPLICATION NO . 395 OF 2006 

Laxm~ Narayan Vishwakarma, Aged about 49 years, S/o 
Sri Raghunath, R/o Village Raksha, District Jhansi • 

.. .ApplicanL. 

By Advocate Sri R.K. Nigam. 
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Versus 

Union of Ind~a through General Manager, 
N.C.R., Allahabad. 
Dy. Chief Engineer (Track Machine~, 
Divisional Railway Manager's Officer 
Complex, North Central railway, ,nansi. 
Executive Engineer (Track Machlne), Central 
Railway, Bhusawal. 

. .. Respondents. 
By Advocate : Sri A.K. Pandey 

0 R DE R 

Delivered: By Justice A . lt . Yoq, M-W>er-J 

ihe relief clause in the O.A . itself indicates 

that the applicant is seeking promotion which became 

due in t~e year 1994. The documents an~e~ert with the 

second Compilation of the O. A. shows that tne 

applicant had earlier filed a representatton to the 

respondents for grant him promotior or 5. 4. 2005 and 

therenfter he did not act expeditiously/promptly. 

The applicant is guilty of latche:o and not actlng 

diligently before the Court. By allowing the 

.lpplican~ t:o maintain this O.A., iL will be 

disturbed ~he r.:.ght: of other persons who have been 

pron.oted on h.;.gher post !n the meanwhile. It: is, 

however, made clear that. the applicant may pursue 

his representdtion, if Jny, pending before tre 
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~4. 
authorities concerned a nd it is expected ~ the 

fl-~ ~ 1--. 
concerned departmental authority ~ c:ons~der and 

decide the pending represenr.at-"-on of Lhe applicant 

withln a period of three months from the date of 

receipt of a cer tified copy of this order. 

2. The O. A. stands dismissed wilh the aoove 

observations . 

3. T._.('re shall be no order as to ,.ost .. 

tfi. H 
(Justice~ 

MEMBER-J 


